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C gy ! 28.3.2001 ! Heard the learned counse! .or
Pm :
. R / o " the applicant, The application is admitted..
N - . ua | Call .or the records. Issue notice as j
foc 4. « Lo, ; to why interim order as prayed (Of-
o 10y | o (icl‘c"' ) " shall not be granted, returnable b
D;Nﬁd......,_ /% 3 Y, , «our weeks. List it .or orders on 25.4.01.
N v - In the meantime the applicant shal..
- / / € Dy. Revtstra) 3] 61 _i * not be disengaged.
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T T 1 25.4.2001 : Four weeks time &lloved to the
| : s t
" rebponden\:s to file written statement.
f ,(Ll?'b/(c 7'\.(/5( < } !Lnst for orcers on 30.5.01. The interim _.
e L s ! . order dated 28,3.2001 shall continue.
- (< ‘
’“T“ﬂ%%wkyi mi '
o £ / (R : ] N
AL / 7{ /l 3 { Vice-Chairman
. 1 | .
’ 7/ ' nkm |
Kue



T 0.A.119. 0f 2001

_ v R
30.5.01 List the mateer in presenw of M
oneé "y MS'IO‘I A.Deb Roy.Sr.C.G.§/C. for the re8pon-
aoyect Ml dents on 27-6-2001, Heanwhile. the .
XN CQM OL{
M. 2073 A Y Ly ’ interim order passed on 28-3-2001 shall
{

; P 1,;! / . remain cperative untill further order.
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~ Qb‘ « + \, v‘ ‘l‘ .‘\; A - : N 't\ h ' ’ Vic haima
. 5 Al . lm \ Y . v‘ - ) . [
. - _ 10 i c e N N - * E
ﬂ F-0 .’ .+ 18401 List on 29,8,01 to enable the EPoT s
b - ‘-
W /.S MW P°"d°m'-8 to file the written statement. '
%’)ﬂ ) X L0 Vice-Chairman ],‘.
1 " lm ‘ . . ‘
J\Jb Lu'w}f.vy\ gf,m:i:zmuw" 29'9001 . List again on 28/9/01 to snable the caspondants
% M @7 l/_b’ . . t‘o file uritten atatemant. _
‘ . , : I
. aﬂ" S - . _ L v Vice=Chairman

mb . . . v\ S
U AT |
“ Waitew S%CJ.:WW ‘““’"‘f“-ﬂ“‘ ¢ T E— - SRR T2
00 hoge Aatlget 28.9.701 ' Written statement has not.- been "'"41“ -
: - - "~ filed, List on2lés11.01 far filing ‘of
written statanem:.

Vice~Chajirman.

Heard Mr.M. K.MIshra learned ‘counsel «s ‘
for the applicant. Mr,.B,.C. Pathak. learned-
""A3d1,C.G.5.Cu stated that the. wr:itten e

statement dsyready: -apd ds being- ready fﬂ
' procesg=of filing. List on 12. 12, 01 ‘
for hearing. -
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| Nmne presant for the applicant, Llst
the mattar for hegrlng on 18,1,02,

A w&w

i) ' Member -

Noné is present for the applicante
Mr,A.x.Choudhury. Addl.C+GeS5:.Cs pakes a
request for adjournment on behalf of MreB.C
Pathak, Addl. ¢ G.s.q Prayer is allowed, =
List on 27.2 .02 for hearingo |

\ghmber

N£28 C.Pathak, leapned Addl,C.G.S5.C,
informed that he has received a request ?ram
the learned counsel for the applicant to mak .

a priayer for adjournmsht on his behalf, The .
matter has been listed sarlier for hearing am
the learnad counsel for the applicant have
been absentad, Anothsr chance is allowed,
List tha case again for heardng on
13.3420024
{ kfthéé\qux= K;,

Member

Mr ﬁ.P Barua,
the applicanijw%&fed tegargue the case
"when the Court was go to rise. As the
ccunsel for the reSponients is not avallabl
at this stage the mattar is adjourned.
List. again on 22.3.02 for hearlng.

cu/jbw\/ ~

Member

{
learned counsel for
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CE\TRZ&L ADMINTSTRAT IVE TR&.D&!\TN.I
GUWAHAT I BENCH

o 0.A.No ...?@?.?f 2001.. | Y
: DATE.OFgﬁ§CISION..231Q3.QZ:.

: ' t ;'1.,;‘.
Shri Nagen Bh | : | o
- vumi?ﬁ.%?%?t?m;u._.m e e = e “_A_PETITIONER(SY

Mr.B poK&t&M. Mr.S .K¢8hama. Ht.P.P.Bama

Mr.Me. R.Hishra.

A | , ' - ____ ADVOCATE FOR THE
o o el PET ITIONER(S) |

i ~VERSUS-
Uaion of India & Ors. 3 (
;: | ' RESPONDENT (S)
':bE.C.Pathak. Addl.C.G.s.c. : ADVOCATE FOR THE
e ~ = TRESPONDENT(S)
THE HON

\BLE un.x.mém,mmxérmm MEMBER

THE HON'BLE

2.
3.

. whether Reporters of local papers may be allowed to see_the

jld&ment 7

TP Ae referred to the Reporter or not ?

Whether their. Lordships wish to see the fair copy of the
judqment ?

! : i :
Whether the Judgment is to Dbe circulated to the other Benches ?

| ; ’
Jud;ment delivered by Hon'blc - ADMINISTRATIVE - -

"J&L@V%




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH -

Original Application No.119 of 2001
Date of Order: This the 22nd Day of March 2002.
HON®BLE MR«KoKoSHARMA ,ADMIHISTRATIVE MEMBER

le Sri Nagen Bhuyan,
Son of Sri Madan Bhuyan,
Resident of Village, Upper Baghmara,
P.OsChariald, District-Sonitpur, Assam ... Applicant

By Advocate Mr.B.P.Kataki, Mr,S.K.Sharma,
Mr.P.P.Barua, Mr.M.R.Mishra,

i. Union of India, o A
Represented by the Secretary,
Government of India,

- Ministry of Agriculture,
New Delhi. .

2« The Director,
North Eastern Region Farm Machinery,
Training and Testing Institute,
Ministry of Agriculture,
(Department of Agriculture & Co-Operation)
Biswanath Charial {~784176, - ,
DistricteSonitpur, Assam ... Respondents

By Advocate Mr.B.“.Pathak, Addl.Ce:G.S5.Ce

;U;R;“.E_R:.

KoK+ SHARMA MEMBER(ADHN) 1

In this application under Section 19 of the
Administrative Tribunal Act, the applicant has made a
prayer to direct the Respondents to 'regulariaa the service

of the applicant. The applicant was engaged as Chowkider-

‘Cum-Farm Mate by respondent No.2 with effect from 21.8.1991.

The name of the applicant was sponsored by the Employment
Exchange and the applicant has been working since the year
1991 but his service has not been regularised till date,

contd/-
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vme' Notice dated 12.3.1999 (Annexure B) the Respondent No.2
invited the tenders from £he experieﬁced persons on contract
basis for the works of preparation of Breakfast. Lunch,
dinner for the trainees of the Institute., The terms and
cinditions included cleaning of rooms occupled by the
Trainees and cleaning of utencils, for making water arrange-
ments, cooking meals, carriage of luggage. The applicant was
appointed as such and was paid fixed sum of amount which was
. 1600/~ per month during the period of March, 2000. Such
contract was renewed from time to time on monthly payment.
The applicant was continued i‘j‘ service up to July 2001, when
his ser#ices were terminated. The applicant represented faor
regularisation of service of the applicant. He has been denfed

tqaporéry status and the benefit of regular service .

2. Heard Mr.P.P.Barua learned counsel appearing on
beha'lf of the applicant, Mr.Barua submits that the applicant
should be given the benefits of temporary status and the
feguiarisation on the i)asis of Casual Labourer(Grant of Temppe
rary Status and Regularisation Scheme) 1993, Mr.P.P.Barua
learned counsel for the applicént has been heard at length.
The Respondents have filed their written statement. Mr.B.C,
Pathak, learned Addl.C«GeS.Ce gupported the averments made
in the written statement. Mr.B.C.Pathak, learned Add]l,CeG+8.Co
argued that the applicant was engaged on contract basis amdv
the applicant was Seasonal Labour and the termimation .of

\/\ Sam Bgmo:rﬁ cd\g\eg,\ :aom/jtwt retrenchment, He relied
upon the daaiaion,\ AIR 1997@'1 2698,[/)1\13 1996 5C 332, AIR |
1996 SC 1001 for the submission termination of Seasonal
Laboarer does not amount o;t rat/;?encMent. Mr.Pathak also

\L LV&L\oxsumj‘t’ that the applicant is a contract labour engaged on

contd/=




. \\ L \AW also directed to reengaged the applicggi‘;.

|
1

J

contract for a particular period on a fixed amount as
determined from time to time, The applicant has no right
to ask for temporary status or regularisation of his

service as he had never been in service under the respon-

dents.

3e I have heard the learned counsel for the partieg

at length and I have perused the records. From the

materials on records it is seen that the applicant has been
working in the North Eastern Region Parm Machinery Training
and Testing Institute from the‘year 1991 with some artificial
breaks. From the written statement filed by the Respondents

it 1s seen that the applicant has been engaged as unders

Aug 1991 - December 1991
' February 1992 - July 1992
September 1993 = June 1993
August 1993 = November 1993
Janudry 1994 - Hai:ch. 1994 |
May 1994 - July 1994
September 1994 = November 1994

This shows that the applicant has worked more than 240

days in more tn@n‘one year., As the applicant has worked

more than 240 days in a year,the ap;;licant is entitled to
get the benefit of temporary status . The Respondents are
directed to consider the case of the applicant for conferment
of temporary status and the Respondents should give to tho‘ :
applicant the consequential benefits including the regulari-
sation of service as per Casual Labourers Grant of Temporary

Status and Regularisation Scheme 1993, The respondeénts are.

at the earliest.

W
- P oy
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The application is accordingly, allowed. There

shall however, no order as to costs.

1< - iﬁ\%

(KeKe SHARMA)
ADMINISTRATIVE MEMBER



|BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL :

GUWAHATI BENCH:

GUWAHATI.

T A Ar ‘iwl-LT;*‘t
Sa.al _
- ORIGINAL APPLICATION NO. ' . OF 2001,
¥ 1 1 | ‘ -
Svri Nagen Bhﬁyan .......... - APPLICANT.
‘ = Vs - )
Union of India and Others O RESPONDENTS.
INDEX
Serial No. Descriptions of the documents relied upon Page No
1. ) Application 1 -8
2. Verification 8.
3. Copy of the certificate dated 31-3-1995
issued by the Director of the Institute - q
ANNEXURE-A.
4. Copy of a notice dated 12-3-99 inviting tender
by the Respondent No.2. ( ©
R ANNEXURE-B.
5. Copy of acceptance letter dated 20- 4-2000 issued (\— T2
by the Respondent No.2. 4
A ANNEXURE-C.
6. Copy of the Representation dated 14-7-2000 2
' Submitted by the Applicant.
ANNEXURE-D.
Filed by
(MANVIKR /it 1512 )
Advocate

e
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?BEFORE THE_CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH:

GUWAHATI.

ORIGINAL APPLICATION NO. ///9 OF 2001.

Sri Nagen Bhuyan,

iFEE; ST AL T Son of Sri Madan Bhuyan,
Cer , . = ypal Resident of Village: Upper Baghmara,
" q aan P.O. - Chariali, District - Sonitpur, Assam.
N vseeseses APPLICANT,
Coma 00 T NT
Ho_jx N L.nch ‘ ) ’vs B
L 1) Union of India,

Represented by the Secretary,
Government of India,

Ministry of Agriculture,

New Delhi.

2) The Director,
North Eastern Region Farm Machinery
Training and Testing Institute,
Ministry of Agriculture,
( Department of Agriculture & Co-operation)
‘Biswanath Chariali - 784 178,

District - Sonitpur, Assam.
ceennnss RESPONDENTS.

DETAILS OF THE APPLICATION

I) PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE:

The present application under Section 19 of the Administrative Tribunal

Act, 1985 is being made

(i) To direct the Respondents to regularize the service of the Applicant in a
Class-IV post in the North Eastern Region Farm Machinery Training and Testing
Institute, Ministry of Agriculture ( Department of Agriculture & Co-operation),
Biswanath Chariali - 784 176, District- Sonitpur, Assam.

Contd........ pg 2/....
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él i) i For hjbh-‘d:is"pé’sa;'gf.‘}‘the hpresentation submitted by the Applicant on 14"
July, 2000 before the Respondent No.2 the Director of the North Eastern Region Farm
‘Machlnery Training and Testing Institute, Ministry of Agriculture ( Department of

ll\grlculture & Co-operation), Biswanath Chariali - 784 176, District- Sonitpur, Assam

t)raylng for regularizing his service in Class-IV post till date.

EEZ) JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the present application

is within the jurisdiction of this Hon'ble Tribunal.

3) LIMITATION:

| The Applicant declares that the present application fulfills the legal
requirements  of the Limitation as prescribed in Section-21 of the Administrative

{Tribunal Act, 1985."

i4)  FACTS OF THE CASE:

i 4.1) That the applicant is a citizen of India by birth and a permanent resident
; ,
of District-Sonitpur, Assam and belongs to Koch Rajbongshi Community of Assam. As
such he is entitled to all the rights and privileges guaranteed to him by the Constitution

;‘ of India and the laws framed there under.

4.2) That the Government of India, Ministry of Agriculture under its
Department of Agriculture and Co-operation established Farm Machinery Training and
" Testing Institute for the North Eastern Region of India at Biswanath Cariali in the
| Sonitpur District of Assam for giving various training with regard to agricultural farm
| machineries.  That the applicant further states that the said Institute provides all

necessary facilities to the Trainees including the hostel and mess facilities.
¥?.
! 4.3) That the applicant states that he studied up to Class-1X, but could not
| pursue his study any further due to sever financial constraints in the family and looked
out for various amenities. The applicant also registered his name with the Employment

Exchange of Biswanath Chariali under the Department of Labour, Government of Assam

“. in July 1988.

4.4) That the applicant states that after establishment of the said Farm
}, Machinery Training Institute at Biswanath Chariali as per its requirement for various

posts of Peon, Chowkidar and sweeper, Biswanath Chariali Employment Exchange

| :
| . Contd.......... pg/3....
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sponsored the names of several candidates including that of the applicant for the post

iof Chowkidar. Thereafter the Respondent No.2 engaged the applicant on Master Roll as

- :Chowkidar-cum-Farm Mate and for watch and ward even on night duties on daily wages

‘basis since 21-08-1991.

i
H

:14.5) That the applicant states that he discharged his duties in the said
:';capacity sincerely and to the best of his ability, without any blemishes and to the entire
;jisatisfaction of all concerned since his initial engagement and therefore the Respondent
é:‘No.Z continuously engaged him in the said.capacity on daily wage basis up to 1995 but
his service has not been regularized till date.

A copy of the certificate dated 31-3-1995 issued by the Director of the
Institute showing that the applicant had been working in the said

, Institute on daily wage basis since 1991 is annexed herewith and marked

as ANNEXURE -A.

:}4.6) That the applicant states that since November, 1995 the applicant has

;been continuously engaged by the Respondent No.2 for the following works namely:

(i) Preparation of Breakfast, Lunch and Dinner for the trainees of the
Institute;

(i) Cleaning of Rooms occupied by the trainees in the camps of the institute
as well as cleaning of Kitchen and utensils used for meals etc;

‘ (iii)  Water arrangements and

(iv)  Security of Luggages etc. of trainees day and night.

%:4.7) That the applicant states that the hostel and mess of the institute have
%)een set up as a welfare measure and are directly controlled and supervised by the
espondents. The Respondent No.2 has complete and total control over the hostel and

{ﬂ:s mess and the worker works therein with regard to their recruitment/termination,
vayment of salaries etc.

1

4.8) That the applicant states that the entire peripherals of the hostel and the
mess including the space, premises, fixtures, furniture, utensils, electricity, water, fuels

étc. are being provided by the Respondents for the aforesaid purpose and also owned

l:y them. The applicant has only to act and manage the cooking work under the close
%upervision of the Hostel Superintendent appointed by the Director of the Institute, the

I%iiespondent No.2. Further, for arranging the cooking material and keeping the accounts
t ereof, generally a Committee of Trainees headed by the Hostel

It

Contd.......... pg/4..
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p{ql’ocu‘rement of food.stuff etc. The Réspondent No.2, the Director of the Institute

reserves the right for settlement of any dispute arises between the trainees and the
applicant and his decision is bi\@w on both the trainees and the applicant.

Uperintendent is formed and the applicant is to associate with the said committee for

4 9) That the applicant states that as the Respondents sougkit for experienced

persons from the locality for the aforesaid purpose through a notice inviting tender from
i ' .

time to time, the applicant filed applications before the Respondent No.2 to allow him to

work in the hostel and the mess as cook cum cleaner and guard, and the Respondent

No.2 allowed him for the said work under a fixed scale of pay. The applicant is

]

c_ontinUously working in the said capacity since November 1995 till date without any

|

Sreak and the applicant is discharging his duties in the said capacity sincerely and to
tii\e best of his ability, without any blemishes and to the satisfaction of all concerned
sfince his such engagement and therefore the Respondent No.2 continuously engaged
hm for the said work. ’
A copy of such notice inviting tender by the Respondent No.2 dated 12-
3-99 and such acceptance letter dated 20-4-2000 issued by the
Respondent No.2 allowing the applicant for such work are annexed here

with :':md marked as ANNEXURE -B & C respectively.

4.10) That the applicant states that it is apparent from the above that there is a
;:fsermanent need for a cook cum cleaner and guard in the said institute in which post the
aflpplicant is presently working since November 1995, but the Respondents intentionally
qid not take any step to regularize the service of the applicant rather engaged him

through a process of tender thereby debarring him from regularization of his service.

4.11) That the applicant states t/hat the aforesaid notice inviting tender and'
acceptance letter clearly shows that there are no rules whatsoever governing the
s:,:ervic_e conditions of the applicant relating to recruitment, supervision, termination etc.
é'nd this being so the applicant do not have any security of tenure and can be dismissed
@r thrown out from service on the flimsiest pretext and further service benefits like

| ﬁ;egular scale of pay, leave medical allowances and other service benefits etc. which are

?njoyed by regulaf employees is not extended to the applicant.

|

.12) That the applicant states that the recruitment for the aforesaid purpose

%or the Hostel and Mess of the Institute is done by the Respondents and the monthly .

salaries are also paid by them to such worker on submission of a bill as per the

b .
?roforma prescribed by the Institute itself. From all these aspects it is clear that the

Contd.......... pa/s..
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Q%ﬂ%espondents are responsible for th‘“e"Hést@“and*'the*'Mewvf—Lhe Institute and the

workers working therein and have administrative and other control over it. Further A

there is a master and servant relationship between the Respondents and the workers

working therein.

4.13) That the applicant states that in spite of a clear existence of an employer
- employee relationship between the Respondents and the applicant he has been

denled the_satatus of a regular employee as also regular scales of pay and other service

benefits corresponding to those employees constituting the sub-staff category. The
applicant prayed before the Respondent for his absorption as a regular employee of the
l:gf",aid institute on several occasions but without any degree of success. The applicant
:further states that the Respondents cannot shirk of shy away from denying the status
mf regular employee to the applicant and regular salaries and other allowances due to
. mployee of the other sub-stuff category.

]
l .14) That the applicant states that as the Respondents are continuously
engaglng him and extracting his service in the said institute 1991 in various capacities

Bske Chowkidar-cum-Farm Mate, as watch and ward and as cook cum cleaner and guard
tl!! date, ‘all these events have further strengthened the hope generated in the
apphcant s mind and created bonafide and legitimate expectations that his service will
%e regularized by the Respondent as there is a permanent need for such worker.

15) That the applicant states that there is a obligation on the part of the -
R!espondents to provade and maintain Hostel and Mess facilities for the uses of the
tl.ralnees in the said Institute and as such the said Hostel and the Mess becomes a part
the said establishment and therefore, the workers employed/work ing in such Hostel

and Mess are the employees under the Respondents.

%.16) That the applicant states that the as the Hostel and the Mess of the
I_fnstitute is a part of the said Institute itself and the applicant working continuously in
the said Hostel and Mess is an employee of the said Institute under the Respondents
and therefore the Respondents are bound to regularize the service of the applicant.

17) That as the Respondents did not take any steps to regularize the service
the applicant he filed a representation before the Director of the Institute, the
2spondent No.2 on 14-7-2000 which was duly received by the concerned authority

e - B« S NN . S~

raying for regularization of his service but till date the said representation has not yet
pen disposed of.
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A copy of such representation dated 14-7:3000 submitted by the

| applicant before the Respondent No.2 is annexed herewith and marked as

ANNEXURE-D.

;4.18) That the “Security of tenure is necessary for an employee to give his best
fo the Job” and the Hon'ble Supreme Court in its scores of decision has deprecated the
iexploitation of workers by the Governmental Agencies. The Apex Court has emphasized

’!upon the necessity of Government acting in conformity with the principles enshrined in

jPart-IV of the Constitution of India in tune with Fundamental Rights enshrined in Article
14 and 16 of the Constitution of India.

4.19) " That the applicant states that the Respondents having extracted the
;éservice of the applicant for such a long time, they are legally bound to regularize his
é;ervice. The continuation of service of the applicant coupled with the permanent nature
of work and the existing need for manpower provides that there is a permanent need
or the service rendered by the applicant and as such, the sérvices of the applicant is to
»e regularized. The need for permanent employment is also apparent from the fact
hat the services of the applicant has been extended from time to time.

e —py

% 20) - That the applicant states that the State should not exploit its employees
r}por it should seek to take advantage of helplessness and misery of other employed
ilaersons or the employees. The State being the model employer is required to
pi:termanently absorb the applicant who have been rendering their continuous and
unblemished services for such a long period of time and discharging duties and
hll,mctlons as a daily wage earner for such period. It is being the principles of law that if
tPe employment is contmumg on daily wage basis for a long period of time then there is

r? ed and warrant for regular absorption and as the applicant have already put in their

s;ervices for about ten years of time, the Respondents are legally bound to regularize his
rvice.

i
|
4" 21) That the applicant states that the State is bound to act fairly and cannot
act at its own whims and caprices. As the applicant fulfills the requisite criteria for
gettmg the post of Chowkidar-cum-Farm Mate, as a watch and ward and as a cook cum
c!eaner and guard and possesses all necessary experiences, the entire actions of the
Respondents extracting the service of the apphcant for such a long period without

regulanzmg his service is illegal, unfair and not reasonable.

4;22) That this application is filed bonafide and in the interest of justice.

| | ‘ Contd.......... pg/7..
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) GROUNDS_ FOR RELIEF WITH LEGAL PROVISIONS: ,
1) For that the actions of the Respondents in not regularizing the service of

the applicant is in gross violation of the Article 14 and 16 of the Constitution of India.

.2) For that prolonged procrastination and inaction on the part of the

spondents in regularizing the service of the applicant violates the mandate of the Part
[II and IV of the Constitution of India.

3) For that the action of the Respondents in not paying any heed to the .

_rtepresentation of the applicant is arbitrary, unfair, capricious, unjust and in defiance of

the principles of equity and fair play

6) DETAILS OF THE REMEDIES EXHAUSTED:

That the applicant declares that he has availed all the remedies available

it;:) him and has left no other alternative remedy except to approach this Hon'ble

Tribunal by way of filling this application.

) MATTERS NOT PREVIOUSLY FILED OR_ PENDING WITH ANY
'OTHER COURT. ' ’

The applicant further declares that he has not previously filed any

application, writ petition or suit regarding the matter in respect of which this application
|
h}és been made, before any court or any other authority or any other Bench of the

Tribunal nor any such application, writ petition or suit is pending before any of them.

{
8)  RELIEFS SOUGHT:
f

In the premises aforesaid, the applicant prays for the foliowing reliefs-

Direction to the Respondents to regularize the service of the applicant

ithin a specified period of time with all other consequential benefits.

iy Any other relief to which the applicant is entitled to under the facts and

circumstances of the case.

C

iii) Pass any such other order or orders, as this Hon'ble Trbu“nal may deem
fit and proper so as to give full and complete final relief to the applicant in the facts and

ifcumstances of the case.

e — N L

! Contd.......... pg/8..
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9)  INTERIM RELIEF PRAYED FOR: B

S aLa
e ————

——

B In the facts and circumstances of the case, pendmg final decision of the
’ application, the apphcant seek the following interim reliefs-

) Pending of the present appliCation shall not be a bar for- the Respondents
" to regularize the service of the applicant.

ii) | Not to dlsturb/termmate the apphcant as cook cum cleaner and guard of
~ the Hostel and Mess of the Farm Machinery Training and Testing Institute (N.E.), "
Biswanath Chariali, District- Sonutpur Assam even after 31-3-2001 as per Respondent

" No. 2’s work order dated 20- 4 2000 and to pay his salary regularly.

* i) Pass such other order or orders, as this Hon’ble Tribunal may deem fit
~ and proper so as to give full and complete interim reliefs to the applicant.

.+~ 10) PARTICULARS OF THE INDIAN POSTAL ORDER:

i) - 1.P.O. No. : 5G 422690
iy  Date . 18-03-2001.
)] o Payable at Guwahati.

'11) LIST OF ENCLOSURES:

 As stated in the index.

; , VERIFICATION'

I, Shri Nagen Bhuyan, 3on of Sri Madan Bhuyan, aged ‘abbut 31 years, by
occupation service, Resident of Village - Upper Baghmara, P.O. - Chariali, District - Sonitpur,
Assam do hereby solemnly affirm and declare that the statements made in this application are
true to my knowledge and belief and I have not suppressed any' materiai facts. .

And I sign this verlﬂcation on this the Qo'\\"day of March, 2001.

L\’W\‘ L)d(/‘/\ T —
,./\/ @“"\G\\ | W\uN S e W',Wa—;)w,u Mep vlesy. W(/\,(R\A

\o- /\Q\KJ% /
] A

£ o jiwm\,wé (F/stw ///W/"/Z//f |

SIGNATURE




Tologwfy © TRAKCENTRE
Telephone @

gaita Fare fas
fad'a®
S.K. MISRA

Dircector

Mo 31 /9 1-BA,

Cortified
EYwlal o f Ghri

this Institute

time sinoe

e is

T wizh him successful in his future life.

e | mn—— R o i e -

CERILEILCATE

- A L
Madan Bhuyan has been working &t L
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GOVERNMENT OF INDIA
FARM MACHINERY TRAINING & TESTING INSTITUTE (N.E)
MINISTRY OF AGRICULTURE ‘

( Department of Agriculture & Co-operation )
BISWANATH CHARIALI -784 176
Distt. : SONITPUR (Assam)

Dated :

Dated the 3lst March, 1%93.

that Shri Magen Ehuyan

[ : - CL

simcers, hard worker and honest to Govt.

N L

QIKEC ",

Wotth - LusTern Reglon Patm,
[ 5. !'@achlhbfyTedinidg& Tosting institute
Blewanath Chesislle (Distsd Soniteud
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Gowt. of India R
Forth Eastern Ragion Farm Nachinery Tep. & YTesting !
insbitole, Bissaonalh Coacsali- B AT6
Bistl. omi Loar (\'6‘&&@&%3‘

B /FA~TRE Dated the /D] )

MOTICE

The Director, /MERFANTLTI, Biswanabh hariali, Distt.

Soni Srue (Gossand haereby ioviies fthe tenders from the experienced
persors  of  fhe localiky, oo plain paper, for the work of
pregaratioont  Break tast, iuvcky, difwer for the Trainees of this
A bituke, "G CoRERETTBISTS Tor the peciod from 1.4.59 (o
ZF TR Takest by 30.3.5% ak T.00 PR sharp on  the folloming
teres and conditiong - :

Fiace of work — Coapler of tiwe ME‘RF“TE&TE,: Biswanath Chariali
{Rssand .

-

Linaning of rooss aorpied by the Trainees and Cleaning of
siancils which will be parovided by Lhis Instibute.

For making mater accaopeenbs. '

Seraeily of Luaggaos eic. of e Trainees day  and night.,

Thew  work  will Bbe ssaeded foe Elie  period from 1.8.99 fo
R LR ek T b o Brpe may 0ot be sngages duriog the period
wiyen Rivere s mo Lrakning programees and/or brainees are mot
ERLI 3 Do X A P e ' :

;'yﬁ'm pavesnt of conbract @il Dhe m@ﬂé_ on monthlv basis ia the

D A iesl svek of foilomiog woenth on SEGRISSTON of a Dill mn  the

- O .

7.

o
€,

pEaiorms presoribeg Bry Hdve Tresd ko ber , , :
Tl o brar boe concerned will have . deposit a. sSerurity
ARrn i h 0F Re . RO LG8 eand ¥ fRepees  ane  Chowsaed wnlyd  wmiti
s Fesbitube shich wili bhe e Fusnedend o Rive  ConSeaclor  on
wanens Tol coweietion of the period of contract. in wase, the
conkeaslor Cails Lo aljide By e Larws of thig conkract  the
Srearh by depos b 0Ff Ba, 1000 00 eamd ol il tee forfeited.

Tie Dontractor wiil act o manage Linwe conking mark oader  the
L TR GAMRR W i sbay af  flve  MHowsbel Soperintendent o e
vroaninaled by the Dieechor of She Tssh i ke,

For avracmpiog Bl e Ay matoriakea and kewping the accovnte
Ehaveof ., A coeasi Bkee  of Eratneess headed by  bthe Hostel
S novindendent  will b Toveed and conbractor wili Aot ate
COumLERna for  perocarement of foud wiuffo ete.
Bivector of ihe Inskiloie reserves  the wight  for
v atrackor.  Derision of Ehe Birector of this Iosbibtwle osill

Bae Fimal aard b Eend are T30 Both e perkivs i.e. conirac tor and
Krm brme .. . )

Tz Lenders, wo v'm:ai‘wed,, ill opened on the same day at

K00 PR i e pracence OF Lenderoers prasent, i€ aow., ‘

{a
¢ R.K.ZRRN 5

, . SENIGR  INSTRUTTOR
. | - FUR DIRECTIR

Bimment  of  ane disrmte  arises  belwesn Trainees andg .
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RS No. 8-6/94~TRG ' Y e
o \\ Gevernment of India g
North Eastern Region Farm Machinery Training & : T

VRS Testing Institute, B, Chariali, Distt, Senitpur ' i

AsSsam - 734 176

3Shri Nagen Bhuyan,

Vill Balipukhuri,

PO BURIGAON

Distt, Senitpur ( Assam ),

- Dated the () April, 2000

Bear Sir,

Pleasé refer your tender dated 31,03,2000 for the
fellowing werk @ Rs, 1660, 00 ( Rupees Cne theusand Six hunderd

enly ) £mx kka p.m, for the peried frem 1,4,2000 te 31,03, 2001
at the Hoestel 6f this Institute,

01, Preparatien ef break-fast, Lunch, Dinner for 20 te 30 nes » f
trainees of this Institute, : :

02, Cleaning ef reems eCCupied by the trainees in the Campus
of this Institute as well as cleaning ef kitchen & utencils

used fer meals. etc, utencils will be supplied by this
Institute, .

~ 063, Water arrangements,
€4, Security ef Luggége etc, of trainees day and night,

03, ’Y@ur tender fer the aforesaid work at the Hestel eof this
Institute is herehy accepted @ Rs,1600,00 pm, for the

peried frem 1,4,2000 to 31,03,2001 .under the fellowing
temms and cenditions -

a) The abeve said contract will be awarded for the peried frem :
1.4,2000 te 31,3.2001 subject teo reductien er extension in o
this peried which will be at the discretien ef the Institute,

"b) During the peried of aferesaid Contract, the centracter shall':
]

€ engaged and pald enly for the peried when trainees Mess
is functienal, '

¢) The centractor shll be fully responsible fer any loss/damage
of items under Kis custedy and he will be liable te make
geed the lesses to the Institute,

e) Contractor concerned will have to depesit a security Depesit
of Rs,1000,00 enly ( Rupees Cne theusand enly ) with the
Institute which will be refunded to the centracter on

L. In case the

Contractor fails te abide by the terms and cenditiens eof this

Contract, the security depesit of Rs.1000.00 enly shall be
forfeited, . ,

yuk— - Centd...WZ/-
WJ@W e

MNQ}@ . P o
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g)

In ddditien te the abeve,
twe securities of tw

Town Cemmittee / Gaen Burah
State Gevt., te

the cen

The centracter will act

make good the le
tracter fails to de so,

Clese supervision of the He
by the Directer ef the Inst
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thereof

The centract werk m
Institute if werk p

The Directer of the Institute rese
settlement of any dispute arises b
Decision ef the Direct
® both the parties g,e

contracter,
be pinding t

You.

ging the'cwdking ma

the centracter will have te submit

© MP/MLA| President er Members of the
Gazetted Officers of Central/
ss te the Institute in case
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nt of food stuff etc,,
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DIRECTOR
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ay be terminated at any time'by the
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rved the right fer
etween trainees and
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« Trainees and Centractor,
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To :
The Director,

Farm Machinery Training and Testing Institute,
{NER)Seni tpur,Assan,

Dateds; l4th July, 2000

Sub: Regarding Euployment

Sir,
With due respect I bey to gubmit fallewing few lines for

your xind congsideratien and favpurable action.

On 4th Dec.1990. I was directed te repent te Farm Machinery
Training and Tegting Inagtitute(NER) by Agastt. Empleyment Officer,
Bmpgleyment Exchange,B.Chariali for the incerview of Clagg=IV pest,

2nd Ingtant I wag agked to repont te Farm Machinery Training

~ Inctityce(NER) by 3ri P.C.Jain,Asstt.Engineer(T) an officer ef

FMI&II £or the interview of clags-IV pest,which was to be held
2n 7.8,91,

3rd ingtant I was agked to repont on 30.6.92 at Farm Machinery
Training and Testing institute by Sri P.C.Jain Agstt.Engineer(T)
in that it is expressed that there are & pests of Chewkider-cum-

~

Farm Mate are to vbe £illed on adhoc bagig.

4th ingtant I was agked to repent en 6.12.94 ot FMT&TI (NER)

by Sri P.C. Swamy office Superintendent to appear for the interview

for the past of Chowkider-Cum-Farm Mate on regular bagig.

For all thegse intedview as mentigned abeve I have done Well,
stence I was kept under daily wage bagis from December 1991 to
925, Refer Letter tNo.-3-1/91 BA dated 315t 'March, 1995.

;_a

I am gtill a waiting for the regular post.Beside this during
1991 to 1995 two passt were f£illed one ameng our catagery and one

out sidegs,

I sherefore, request you to consider my cage with full
synpathecaly.

That Sir, 1996 onward I have been given a contract of preparing

meals feor Trainees gitaying at FMTLTI Heostel,More over I have been

given agsurence that I will be given a@ regular poest.

Yours faithfully,

by | |
Eﬁ%gé&;//7 AQ&G/O" R o /%%g%? o ég§{%$V2*~
0¢Aﬁjﬁh | IR S (Sri Negen Bhuyan)
Fgésmugxl | ' .
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IN THE CENITRAL ADM|N|STRATIVE TRIBUNAL Q_Lﬁ

GUWAHATIBENCH : GUWAHATI

C.A. No.119 OF 2001

Shri Nagen Bhuyan --- Applicant
\/s-

Union of India and others. ..... Respondents

Written Statements submitted by the respondents No.1 and 2

r

" The written statements of the above named respondents are as follows: -

1) That a copy of the OA No.199/2001 (referred to the application) has been
served on the respondents. The respondents have gone through the same and
understood the interest i_heréof. The interest of all the respondents being similar,

they have filed this common written Statements.

-

2) That the statements made in the application, which are not specifically

ﬁadmitted, are hereby denied by the respondents.
3) That before traversing the various paragraphs of the application, the

answering respondents give a brief resume of the case as under: -

The North Eastern Region Farm Machinery Training and Testing Institute

‘hereafter refer as “Institute” is functioning under the Ministry of Agriculture,

Government of India, which was established in 1990 with a twin objective; one is

. propagation of Agricultural mechanization by way of imparting the training to
various categories of peoples such as Farmers, Technicians, Engineers, Non-

| Government Organisations, Defense Personnel’s, Government officials etc. on

repair, maintenance, operation and utilisation of Agricultural machinery and

y

: Guwahatt
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another objective is to t¢ ,t the agricultural machinery as per Bureau of |ndi‘an
Standards guidelines to safeguard the interest of farmers.
The Institute is well equipped with different Laboratories, number of different
agricultural machinery, modern hostel facility etc. The Institute do not charge any
tuition fee for training. All the courses are of residential nature. The trainees are
provided lodging free of cost in the attached hostel, however the trainees have to
bear the cost of boarding.
For the smooth running of the mess of the hostel, a committee of trainees formed
which manage all the day to-day affairs of mess like selection of menu,
purchasing of food and stuff, collection of money from trainees, calculation of
mess charges etc. The facilities like cooking utensils, arrangement of cooking
gas, gas stove etc and the manpower is provided by the Institute on contract
basis. Arrangement of cooking of food is also done on contract basis. These
persons are allotted contracts by inviting tender and on signing of contract
agreement/undertaking. The present applicant is also a contractor (contract

labour) engaged/aliotted contract for a giving period on a fixed amount as

RN

determined from time to time. The last such contract allotted to the applicant
came to an end as on 30.06.2001 and accordingly his contract as determined. As
such there is no question of engaging him in any service whatsoever on any
remuneration/wage etc. The applicant has filed this application by miss-
interpretative of law and without any basis and hence, the application is liable to
be dismissed with cost.

The copies of such few contract agreement/undertaking duly signed by the

applicant is annexed as Annexure-R1 Pages 4 to 40.

4.) That with regard to the statements made in pages I(i) and | {ii), the
respondents state that as stated above the applicant has no legal right to ask for
service or regularisation of his service as he had never been in service under the
respondents. It is denied that the applicant had ever submitted any such
representation as alleged. This is an attempt to manufacture evidence which has

e ———

never existed and to procure wrongful gain by illegal means.

P SRR T
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- 5.) That with regard to the statements made in Para 2 of the application, the

respondents state that this Hon’ able Tribunal has no jurisdiction to try this case,
' as the applicant is’ Wvg_nt_@lding any civil post or a casual laboure
under any scheme of thé Govt. of India. Hence, the application is liable to

dismissed summarily.

| 6.) That with regard to the statements made in Para 3, the respondents
. state that in view of the above facts and circumstances, there is nothing to offer

~ any comments.

i

- 7) That with regard to Para 4.1 to 4.3, the respondents beg to offer no
comments.
"~ 8.) That with regard to Para 4.4, the respondénts beg to state that at the

t\/ /tim'é"'df initial establishment of North Eastern Region Farm Machinery Training

~ and Testing Institute, B. Chariali (Assam), some posts were created by the Govt.

17 " |

Ve of India, Ministry of Agriculture (Deptt. of Agri. & cooperation), New Delhi, purely
Y a2 ) ,
W" on adhoc basis for a period of one year only. Since these posts were not

sufficient to meet the requirements of day to day work of Institute. Hence in order

PSS
AES Wl Wstablish the Institute and in order to develop the land given by the State Govt. .
i' h -g/\n&J\c M‘ of Assam, some daily paid laboures were engaged on daily wage rate basis. Shri
56 WA Nagen Bhuyan was engaged on daily wage rate basis for miscellaneous seasonal
t & & 3 agricultural jobs on time to time as per requirements. The applicant worked for
the period as below:
Period :-
From - to
August 1991 - December 1991
#ebruary 1992 - July1992  — a4y o(mm
September 1993 - June 1993 B e
| August 1993 - November 1993
January 1994 - March, 1994 3 11
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© May 1994 - July 1994
September 1994 - November 1994

The respondents crave the leave of this Hon’ able Tribunal to allow them to

| produce such records of daily wage engagement at the time of hearing of the

case.

- 9.) That with regard to Para 4.5, the respondents beg to state that Shri

~ Nagen Bhuyan was engaged on daily wage rate basis for the period from

21.8.1991 to November, 1994, for miscellaneous seasonal agricultural jobs. He

was not engaged constantly but for the short discontinued periods as and when

. need arise. His contention as engaged him on Muster Roll as Chowkidar-cum-

" Farm Mate and for watch and word is completely false and misleading to
T —

honorable court.

10.) That with regard to Para 4.6, the respondents beg to state that as per

. the practices for preparation of meals etc. for the trainees of various courses run

by the Institute, it was decided to get done the work on contract basis. Hence

tenders have been invited on annual basis on the expiry of previous contract.

" Since Stﬂﬂ_ggenﬂbgygﬂkcnntractorhas-beens@mi_t_tjgg the tenders on lowest

|

{

mqnfhly rate, he has been awarded the work on contract basis for the following

\_\“\m;

_ periods:
Sl.No. Period of contract
1, 1.11.1995 to 31.12.1995
2 1.3.1996  to 31.5.1996
3. 1.8.1996 to 31.5. 1997
a. 1.8.1997 to 31.8.1998
5. 1.9.1998 to 31.3.1999
6. 1.4.1999  to 31.3. 2000
7. 1.4.2000 to 31.3.2001

8. 1.4.2001 to 30.6.2001
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Although this Institute has accepted the contracts of Shri Nagen Bhuyan
for the jobs mentioned in this Para, of application, but he is only cooking meals

for the trainees and cleaning of utensils but he is not attending other contracted
V ne =~

jobs. He used to leave_ the work-after _cooking of meals to his hometown at

e
o ——

Baghanari about 25 kms away from the Institute. He has never stayed at the
hostel of this Institute. As such he is meeting the requirements of contracted jobs

partially.

’
-~

Copies of the notice pages i\ to 20is annexed here to and marked gs

Annexure R.2 copies of the office orders pages 2| to 32is annexed hereto and

marked as Annexure-R.3.

~2

== |
11.) That with regard to Para 4.7, the respondents beg to state that the
Institute do not have any staff for the jobs related to trainees hostel and hence
question of payment of any kind of salary etc. recruitment/termination does not

arise.

12.) That With regard to Para 4.8, the respondents beg to state that Shri -
Nagan Bhuyan, contractor is not a member of the Trainees Committee but he is

asked only so give the requirement of Food and Stuff for procuring the same from

A local market to the trainees committee.

13.) That with regard to Para 4.9, the respondents beg to state that the

tenders for the préparation of meals etc for the trainees of this Institute are

~invited annually and contract is awarded to the lowest tenderer. Shri Nagen

Bh'uyan has been submitting his tender lowest and that is why he has been
getting the job on contract basis. It has, therefore, nothing with his sincerely and
ability. As such the tenders have been awarded on the expiry of previous contract
and it may not be termed that this Institute have been engaging him continuously,
to work on contract basis does not bestow on him the right of regular

appointment at this Institute.
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As such the contention of the applicant that he filed applications before the
respondent No.2 to allow him for the said work in the hostel and the mess as
cook-cuﬁ-cleaner and guard and the respondent No.2 allowed him for the said
work under a fixed scale of pay is false and misleading to honorable court. The
applicant was not filling the applications but he was submitting the tender along
with the other contractors. He has been paid as per the rates quoted by him

(being lowest) and not as per fixed scale of pay.

14.) That with regard to Para 4.10, the respondents beg to state that as
per the general practice followed in University Hostels, Guest houses, Hospitals,
Canteens etc. to execute the work of preparation of meals and maintenance
thereof, the tenders were invited on annual basis. Hence the regularisation of the

services of applicant does not arise. It is merely a contract to execute the work.

15.) | That with regard to Para 4.11, the respondents beg to state that it is
merely a contract to execute the work awarded by the notice inviting tenders from
various parties and acceptance letter issued to lowest tenderer clearly contains
the period of contract and after the expiry, fresh tenders are invited. The terms
and conditions of the contract are always duly accepted by the contractor. Hence

service rules and benefits are not applicable.

16.) That with regard to Para 4.12, the respondents beg to state that Shri
Nagen Bhuyan has been paid a contractual amount on monthly basis accepted
through a tender submitted by him and not as a salary paid to a regular
employee. He was paid as per the monthly fixed amount quoted by him in his
tender and the bill which is prepared on the basis of his attendance and days
worked according to this amount. He is not governed by the regulations and rules
framed by the Govt. of India under General Central Civil Service. Hence there is

no master and servant relationship between the Institute and contractor.

17.) That with regard to Para 4.13, the respondents beg to state that as

already explained in paras 4.9, 4.12, there is no employer — employee relationship
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between this Institute and applicant, as he is not governed by rules and
regulations framed by the Government of india under General Central Services.
Being his name was sponsored by local employment exchange, this Institute had
given 3 chances to him to appear before the selection committee of this Institute
for various posts sanctioned by our administrative Ministry from time to time but
he failed to prove himself as a suitable candidate for those posts.

Copies of the letter is annexed hereto and marked as Annexure-R4, RS, and

R6 respectively.

18.) That with regard to Para 4.14, the respondents beg to state that the
contention of application as this Institute are continuously engaging him and
extracting his services in the Institute since 1991 in various capacities like
Chowkidar-cum-Farm-Mate as watch and ward and guard till date are completely
false and mis-leading to honorable Court, whereas the applicant was engaged as
daily paid labour up to 1995 from time to time for seasonal agricultural work only
and from 1995 onwards as contractor for cooking the meals in hostel. Neither the
engagement in any way attract to the regularisation nor any body has given any

promise or hold any right for regularisation.

19.) That with regard to Para 4.15 and 4.16, the respondents heg to
submit the comments what have already made against the foregoing paragraph

4.10 and 4.11.

!

20.) ' That with regard to Para 4.17, the respondents beg to state that
the relevant records of this Institute has been consulted and it is found that Shri
Nagen Bhuyan has not submitted any application of dated 14.7.2000 to this

——

Institute for regular appointment. It is false and misguiding the honorable

Tribunal. The applicant is put to strict proof thereof.

21.) That with regard to Para 4.18, the respondents beg to state that
the work was awarded and executed by an applicant as per the simple mutual

contract. Hence the exploitations of applicant by the Institute does not arise.



22.) That with regard to Para 4.19, the respondents beg to state that it
has already explained in above paras that the applicant got the work of cooking
the meals in Institute’s hostel on contract basis through notice inviting tenders
from locals. Since the work in the hostel being executed through contract qnl'y/by
the applicant being the lowest by chance every time. The contention of ‘;ﬁ)plicant
that the service of the applicant extended for a long time and to regularised his

service is false and mis-leading to Hon’ able Court.

Though there is a continuation work of cooking meals in hostel but there are

no sanctioned posts for this work and the work is being executed through

P,

contract basis by notice inviting tenders from locals who are engaged in this
work. It is not a fact that the services of applicant has been extended from time to
time but where as tenderes have been invited after expiry of earlier contract and it
was a chance the applicant was awarded the contract being the lowest amongst
only. The work is being executed as like the general practices followed at the
Guesthouses, hospitals, university hostels, and canteens etc. where the work for
preparation of meals is executed through contractors only. As per the present
policy of the Government of right sizeing the manpower and to execute such non-
productable work through contractors only. Hence the request of applicant to
regularise his services cannot be acceded to. The nature of engagement and

allotment of contracts to the applicant is well explained herein above.

23.) That with regard to Para 4.20 the respondents beg to state that
contention of the applicant that the respondents exploifed and taken the
advantage of helplessness of the applicant is false and mis-leading to Hon’ able
Court. The respondents neither exploited nor taken the advantage of
helplessness of applicant. The applicant got the work on contract basis through
notice inviting tenders on his own choice. The applicant never engaged on daily
wages basis except for the period 21.8.1991 to March 1994 for the short
discontinued periods as and when need arise for miscellaneous seasonal

agricultural works.
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24.) ~ Those with regard to Para 4.21 the respondents beg to state that
the question of regularisation of service of applicant does not arise. This has

already been well explained herein above in Para 4.19 and 4.20.

25.) | That with regard to the statements made in Para 5.1to 5.3 of the
application, the respondents state that the grounds shown in these paragraphs
are not tenable under the facts and circumstances of the instant case. The
allegation of disériminations are denied as there is nothing to show on records
that the respondents have done anything in violations of Art 14 and 16 of the
constitution of India or and provisions it or any law framed there under. Hence
the grounds cannot in law and consequently an application is liable to be

dismissed with cost as the same has been filed being devoid of any merit.

26.) That with regard to statement made in paragraph 6 of the
application, the respondents state that the averments made in Para 6 are false

and baseless. The applicant could have represented to the respondents but has

O ——

e

not been done so. As such the alternative remedy has not been exhausted. There
— T )

is nothing to show on records as evidence that he had ever exhausted the

remedy. In this regard the respondents resort the statement r:nade in Para 14 of

f
this written statement.

-«).i
f Rt
v

27.) That with regard to the statement made in the Para 7 of the

application the respondents have no comments to offer.

+

28)) That with regard to the statement made in the Para 8.i to 8.iii
and 9.i to 9.iii of the application answering respondents respectfully sfate that as
explained herein above under the facts of the case and provision of law the
applicant is not entitled to any relief whatsoever as prayed for and the application
is liable to be dismissed with cost as devoid of any merit.

In the premises aforesaid it is therefore pray that your lordship

would be pleased to dismiss the case with cost.

b T S " e A L
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VERIFICATION

I, Shri, V.M X ALE presently working

as R sy being Competent and Authorised to sign the

- verification do hereby solemnly affirm and state that the statements made in the

| fo2f 428 | .
 Paral,2,l 9,1kl 1 ;re true to my knowledge and belief, those made in Para

2,10,/
i 7. being mater of records are true to my information derived there from and

réast are my humble submission before the Hon’ able Tribunal. | have not
suppressed any material facts.

. And | sing this verification on this 3xd -th day of feo. 2001.

Farwi Machinery Truizung 4
and Testivg Turriture, (N
FIsWANATH CHAR ATL)
sect. SONSIVPUR [Assam?

—
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. GovERWVENT oF ‘thora  Cagesfi AR
“J North Eastern Region Farm Machinery Training e ———

Testing Institute, Biswanath Chariali '
Distt. Sonitpur ( Assam )

) . . .. .';k; ///,‘, .
8-6/94-TRG . | N0 Dated the 194 July, 1996

VN

s

N 04T I C: E

The Director, NERFWTSTI; Biswanath Chariali, Distt. Sonitpur

(Assam) hereby invite the tenders from the experienced persons f .the
locality, en plain paper, for the work of prepara*tion of Breakfast,
Lunch, Dinner for the Trainces of this Institute, on contract basis far

the

period from 1-8-96 to 31-7-97 latest by 23.7.96 at 3.00 PM sharp,

on the following terms and conditions :-

1.
2,

3
4
5

o » . -

Place of werk -~ Cermplex of the NZRFMTTI, Biswanath Chariali,Assam
Cleaning of rooms occupied oy the Trainees qqd;pleaning of utencils
which will:be, provided by this Institute,' I, °
~FAr makingJWatéﬁiarran@gmepts%;ﬂn Tl éﬁ};“ (-
¢ 'Security: of ‘Luggage -etc ‘ofi'thé Trainees 'day!and night.

«'\The work will be awarded for the:periodifrom}1.8.98 to 31,7,97 but

y i

o .

—~

3

_ Fonﬁrqctor|mayith be\engaged;during'thé'pe;fbd when there is no
- "training programmes.and/or trainees arefnotfﬁn;position.

O

10.

PM

To_

.Ihé'paymenﬁ%oficontract,will be, made ontmonthlly basis in the first
" Wweek of following month on: submission of a bill on the proforma '
‘prescribed by the Institute. IR B :
Contractor conterned will have to deposit a Security Deposit of
is, 1000.00 only (Rupees One thousand only) with-this Institute which
will be refunded to the contractor on successful completion of the
. beriod of contract. In case the contractor fails to abide by the
iterms of this contract, the security deposit of R, 1000/~ shall be
. forfeited, ‘ , . :
. The contractor will act or manage the cooking work under the close
asupervision of the Hostel Superintendent to be nominated by the
‘Director of the Institute. : : ' '
‘F?r arrangin% the cooking materials and keeping the accounts there~
or ,.a committee of trainees headed oy the hosﬁel Superintendent
will be firmed and contractor will associate this committee for
procurement of fnod stuffs etc,

The Director of the Institute reserves the right for settiement of
any dispute arises betweon Trainees and contractor, Duclsion of the
Director of this Institute will be final and binding for both the
;parties i;ei ﬁpntractor-and,trginees,* YL .

{\ The ﬁendeféfﬂs&yreceived, will' be opened onithe same day at 4,00
in the presence. of "tenderers present, if any. ey

i

Py
uf Do

| ,

Al ‘!

1 . '{
:v‘ ; . l. T , “.‘r
- i i s o . {({B7K. RAM )
' M/s Jkl,CLékHMAQQ : ; . Senior!Instructor
s e For Director

C?%. -
2256

A
‘;5u/ &%/f".&o

~




Py «m/ﬁ Mo a( ﬂ’u,o 00
i A
R HlT ()c)“’

2 ok HeleG MCTT onuiid,
/'(‘vfi‘;‘ ! CQ)O./Q () \jf( (\)Um(/
5 WMo ZLQ 6\701»\@ \(M’OS(,

)' e \HOL@Q Oqama,\/b

7 ‘/‘L/‘OLLQ 1\/ u fmuL&
?T  Hole? %\Lkb/\/x/l/

@ubu %a/Q HO[{.(’

H@ M ﬂm o

57 o @ﬁvwanaf) /ioéc(’
D

ST
Nagen P i

1> Ny abdan
.W A Qfal@f’% Chan 9\0%&
45 “ Prabhim @Aa/oagw
| -+l G aud O/W\
ol (ol
| ';18\ ¢ 70%‘ ?)145)/@7@ g cweton

N - Dapsant “Aao
C?' o @L\y@)\\. JOLU?\/ p)

. -, R
r - hhalk, /?a-ﬁ’z'(,ovwaf,)f .




o :'i{: " i X ,' w0 \ be F S
U SR soverCvENT OF INDIA G G L
. P e ;chihftastern Region. Farm Machinery Traini .& Y
fjﬁ;g.‘j Testlng Institute, Biswanath Chariali !
e " Distt. Sonitpur ( Assam )
: . ' ' 4 .
. ! b ,',“.‘.._ l LI B " ; . |
No. 846794fTRGQ%9y‘ ‘ : Dated the '2nd S July, 1907

LA . . « .
- . "

» (AN ) . v . .
s g L . “

C i : N O T I_C E A S
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The Dlrector, VCRFMT&TI, Biswanath Charlall, Dlstt Sonitpur
(Assam) hereby 1nvite the tenders from the eXperlenced persons of the
locality;: en-plain paper, for-the work of prepara’ion of Breakfast,
Lunchy, Dinner: for'the Trainces of this Instltute, on contract basis for
the perlod from. 148+97 to 31-(-98 latest by 25,7. 97 at 3.00 PM sharp,
on theufollOW1ng terms and condltlons 3~

1;* Place ‘of wark § Complex of the VQRFWTTI BisWanath Charlali Assam

2, {Cleanlng of roomstoocupleu Dy the Tra1noss and cloanlng of utencils
’Wthh wlllubenprov1ded by this Inst}tute‘: 'iﬂ;“kg'}'w o
3. For: maklng watcr‘arrangements NN "'“:A.L;!:TWT S
4, Securit of.Luggage etc-of:the Tralnees day: and;ni%h
3. The .work widl.beér awarded for! the; period‘froml1‘8 9 to 31, 7 98 but
. contractor: may not'be engaged durlng the ‘period ‘when. there is no
training” pregrammes and/or trainees are’ not’ln’position. : L
6. The: paymentiqf'contract will"be'made on monthly basis in the first
week of " follawxng;month on submission of a blll on the proforma'
prescribed.by-the" Institute.., . .o o g
7.  Contractor,concerned .will .have -to deposit.a Securlty Deposit of
is. 1000, 00! only (Rupees .One - thousand only) withithis Institute: which
will”bearefunded to the contractor on successful completion .of {he
- psrigd-of contract. In casé the contractor fails to abide by the
terms ‘of - thxs contract, the security depo¢it of m.1ooo/~ shall be -
!",:. ‘fo.rfelted e b L
8. The+ contractor Wlll act ‘or manage the cooklng work under the close
,supervislon Qf the Hostel Superlntendent to be nomlnated by thc -
Director’of the Institute;—~ -= »- .

Q. Far- arrangln% the cooking materials and keﬂflnq the acqnunts there~
N ? a'committee of 'trainees headed by the lostel Superintendent

will "be . ﬁarmed ‘apd ‘contractor will abSQC;ate thls committee for_

; 'prqcurement of fqod stuffg‘etc A

10, The\Dlrecth pf the Instituto rOJGrvos Lho rlth ﬁor qof1ﬂumunt of

v+ -anyidispyte ariSﬂs between Trainces and antracton..DecJ Yon 0f the

. Diyector.-of 'this Institute will be final 3nd- omnding for both the
parties. iie. contractor and tralnees. '-ﬂuuzznq J;.-HL R

B R
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%the same day at . 4 00 .

A u-.‘,.;\,«_,,“-w

‘

il v , . .

HANIRREN (. LT et L. &
- i .« " v. .

i
‘.
.
)
1

l
l

be i '! I o : - AN N i .
TO o ".' = 3 ¢ i R . o Lo I‘ { = }\.1 - ' ‘g' [ e
; e / -~ / Vs . - - Sl s
'. M T2 T o /b”‘J - ' Senlor Instructor » Ty
DO HAL R Y vl i
5:‘,{\'3"‘:4;‘?!—&! AT \‘U KL HIKPN PN . ) I or Dlrec Lor : N .
RSTH i‘\:ﬂ',. s T T . i , () v '.-(,.
KN : - ' . = Q/" AP
W ‘ vl '\‘l :l
1
' [l q e i 4 . "l 1o ¢
. 4
\WT
] :‘ ARt . . . i \ {\
R TR IR S TN .o C o o Ceeie !t ,M*r’ [T RN f~"
! ' o \ ‘""“( ' ! . " : o+ - ‘l )4 - ' ‘. '
: Yol S-S BT . ' B A U ' T,
PR Fy : -
a~ -~ - . ‘-'» A4 ’ - . ~
2 . ;‘.: -.-} . - ‘ g DI PENY 'I." .!..';‘,“’ " ¢ ';:;i‘, )':';1 Yia‘ T
l o :-:.};:::‘.‘. e 3 , g b .'i N 'O -
Mooy . IR LA Y
. :' » -"‘ t .
3 [ o : N
. : D
’ 1 M L N W e 14



C
¢

S T

i, /e

g
)

]

iy

Q.

‘ y

24 .

" lolel Kebax
: Biolel 7 A
F el e (/)4/\‘:/1’77 WA
Wolel T al Yo
b vole Ko rhal 265
‘;i}' :JJOZ:/ Ko G&L
C rso-let N Crnmals’
;;: Sofe Lok fﬁ’h udsho

b

[))LL(/H QL().. -/\/CI (0,(’

- roled '\/Q’jfj"ﬂvny

N agom  Bhagen,

1

o Nor & Ly Do
;)" fa-a/\(aa/]; Ohorct S (,C.Q_GLC
Iy @/'L“ jﬁ';«/\mnm{ ()///\0\(9 =) /a,L |

;'_n 'ﬂ”iite-n C/ Q) vC('(vwx
. jV-@fZZ, / (] /kc}\¥l/ oL

\, | j .oc,/ﬁx[ nee K om QMWC&V

VR ~'J<0\Q(%{‘ ~D o

i T omsc v yﬂ@m

[./D)U"/'Afi\(lv [y (7'/<u ¢

. | @x " me@‘j [/7 /:)/\[4‘73 Nt f\, C/ mvmf)
s}f
) "y .
' " ' .
b .;
’ i

Ofxﬁ)}w‘wgc «/L\/c%(p | ~ , ;":f'



L | o g
\\"l\x o - . “ﬁ ()
: j
‘ ' Fovi. of India RS
Moeth SEastern Region Farm Sachiaary Tra. ‘Testing
Taabi buke, Dlwwanshih Checiaki- T R?tfﬂ.
‘ Disth. Bonilpur (Gesaad
M. B-6/FA-TRE - | Daged ke o/ «?/ 5/ ‘z;
! . '.4 o 1‘"“
X ROTICE - L Ty '
. ',,'l-,.- ~ l: ;' .; . 2 . L
: AT
The Bireckor, WERFHTLTI, Biewanalb Ciharnal i. . Diskb.
Saaikpur (Rssand bereby invites e t@mzb'esw- Frualthe enpewricenced
pamsons ©of Lhe localily, on pilain papec,  for. ibe winasl of

preparationoet Breakfast, Ruch, dicner f'un* Ll Tréimeea ot  this
”ius;i:i&ute, o0 conkract basis for the  period o 1.9.9Y R0
IR.Z.2000 latest by 30.J.FF ak J.0p Fl? w“wmp Lty t&:e S fovd Ronsiag

l,vem:w; ared cm&ﬂitm\nﬁ - e sl T
. Lt . ‘. ‘.:":.'0"'. . '
! P ’ © ¢

]

1. ,mam of mwa« - r;mplm of  the m:mnmm,p mmmrimmh | Chavisli

(r", ”. l n‘" .[ "" fda 6' it ) 1

\Rbsam).~ "?‘ 'j"r h‘u '| ARSI R AT ERIE "'*f‘ i
iy hl g 1!3\ ‘1

1

G2 r‘leunuv_; of ro:k&'s“oncupnw:ﬁ{]bv the'Tu*mnepm, .sm:im_“eamﬁng of

i
'

i ulencnls uhnrh L W HALE pmwxdmi "ty Hndq.fﬂnmmxibmﬁrs...‘ i, a‘:'n
Gl .Fur making sater) .wr-w]*.arm'neﬂ%'ﬁ Copdt !"“2 ik ’;”ﬂ{:: talpt .
041' '%ecurxty of . Logagune ﬁ-lr. rev® B Wraucnmva.urhwu mul, nug-m:. l""
G The. wovrk wiil be auarﬁed R LTI L u B S | im l “AFF Rolt

WE .L.MA} buL \.cwr&rac.l.ur m.aw ol ine BRGEGES during "R period
when therce in no M-«unimg pﬂ‘unﬂ“mmmw msad:‘nr,xtr*utmm qawv trogn s ¢
. in position. d | ']*'- Haae .2 o |'“ R g
5. T‘hﬂ payment of cani :mr.k @81l be made oo azmni‘hiy u«ns.xq nn e,

" fivet week of fol?wxng okl axn «ucbmuawawn ofatbiil um T Re! o
. peoforoa presceibed by the Fnﬁ&»kuke.- T e (SR el
7. The contracbor coenceensgd will have'  to mnpt.w.i"h -y qwcw*i'&:f‘
‘a'?ppm.xt of Re.1000.00 anly (Pupeas “upewie ) &sanmrwmd ‘dined el Ph‘

v ihis  Institute which will be refuhded to kha msm,xm&.&rw o
| successful complation ‘of the pericid .of couk picke To casa, he

. contractor faiis o abide lw he Herns of *his ‘conteact  She .

. security deposih of Fsdi000.00 anly siwail ha ﬂmwﬁenﬁﬂnh IR
G7. The Tontractor wiil ’ct -or managa Live " coeok uhg ek undee ke

. Cciose supervision of fhe Hostet ‘.ruu-sn“uﬂ.mmdu;:nt & bye

. eominated by the Direckor of The Iasgiluie. 5077 ¢ R
G5. For arranging the cooking malav;als‘emd keeg»in@ the ascoounis

" thereof, & vopmiliee of Lraimess headed ’ “hy tihas- Hastel

C Buperintendent  will be fovmed aod confracton will ¢ asswsiaka

[l thio cosmmi thee (ace prodaiceamenill 0oF l".mrnd RTUETY o TS
G5l The Director ol klre  Jasbtitabe LEe SR, “m migivt  fove
11 sattiement of fHoamy  adispsta ,’w";nw inveh«,mm“ 1 Tralneen and
I) conkrackor. © Tecision L) ) Llw hr‘-\‘rium 33 %i..cuwulimm‘;lkunkn . BE
‘i be final amd Dinding for vty *iw-qu% w"‘ h..va. ‘&.cm&:zv.m.ﬂﬂr et

trainees. o _ {5l _" :

J , L B AR
1 ¢ . . ' P
i . . “‘ i

'
¥

v

.,,
Kt
p

RN
' .‘
l.‘i

v

]
i
e . o
o .\",1 :
N
l
I

.

; C The  tenders, wo ceceived, w11 et o, e mane say Ak,
3.GD P in the presence of teo z!m orG praseat, LF ..ml w g
;i ¥ i’ i
’ . . : : ' N N

g . . . v

H
H .

L . SRR G TON Ay P L
N COEEHTIER TARRETRUTTGR,

i COFEW r..vx»-v)--v.,W’T
{ g o

cei A bar e alletdd




i
: I

\5" 1“’7(4

Hv&& 0>/ 13
| H"D‘M /))M N R4V

st» {E.Q Qv\w)q /M

H*&xd fN oy el
AD\‘Q %ﬂ\,\\akg\v | - | -
CL >y z‘ ’vww ‘{;\OR,L |
P)v\l % (n rq-a ALY

@ ot e




e/ | |

_. swes__ s o Lot dils(cd

AT AR ?‘umri‘1r.,f.,

Gaeett e of Tuvddo

. oty Ea-:nkwrﬂ mm b Farw Machioeey Teg. & Tegbiono . Tasbibake,

on

Bisanath Chaciali- 7ES i7& T”uu—u& &‘. m-v'uﬁ,rwm- €wﬂz.r3>a;my

.
. '

Mo B-HI54~-TRE . o mw.rs g ,.J,m am«xm‘, ey

CRREVT IOE

o - Direcior, WERFWTLTE, Diseaenaiie Cheriali,  Distkd.
Sonitgur (Resand fuereby incites She Sendees FToewsm  Glve  ewpeeiencad
persans  of  the Recalitw, on plain opaper,  For CfGhve  csork o
preparaticn  of draakTasty luch, dimner foe e Tesiness of  this
institube, oo conbeact dasis foe Sheoperiod - from L.9.00060 Go
SL.E.A000 latest by SL.E.200G0 ab S.00.7M sharp on the . fol Lemaigng
&.-;wmc.r and ool & o L e ‘

Bhw Plat & of moek — Elfcmmlteu af the WEE?@S-“WW,'.;:T }‘;, Bk musan o by m‘m.«fﬁ.a\}li
o 4
' P

' .
¥

. S CS ISP L Y A . ‘ o -fi.e AN
o Cieaning. n\f PAENTS m&:a.urunri :.w M‘m uwj Lw'?«»e'l" Parved a,x.vma'nnmm mE
T skenciis: wux.h il e’ prmudmﬁ !{wr “?.}iu.;a Xf%ki&mﬁ;w.

F. For aekind shier arcangoeenis.) AT et ot h ] ST

08, Becuriky of dsm;rmgaa ebr. of the ”i"mawrmwa a?a'.r B :auru«ri fnd m\ s m

03.: The work  oili be asarded Foe . ﬁ*h@,f' n:-.w\- uﬁ:u‘ ‘{‘mm\ CE AT Yo
3T 0L buk Tonkeactor way ool be vaw.m,m wm aurdn he ;pm“ntmrx.
2 ST ié‘mmw s e n._ﬁmmn.nmm DO B iy w.‘-,t. «m‘mnw 'd.b"'cf\m”b@ﬁ&'n ase ok

in, powsilion. - R ¢

5, The payeent af contract eill be mau% Cw iua‘ﬁ«f Ma.w..a. o Rve,

First week uf followimg ook o suhoi w’ o nf ;ez BHELL en 'ﬁz?ifae "

- preforsa prescribed by the x‘nﬁ&n_mxk.rpw;. 5 e oL
G, The coniractor concermad wiil have - Hi A}“ﬁnwaiﬁ' A Seourily
Daposit of Re.i000 00 aonly (Hepeest one' | Shousamt onled  edbi
Yhis  Iostitule whiclh esiil be e ﬁ'umumd A e o Comractor o
‘mccesstul cuaplebion of Blhe perd u-u'nra‘a’f m,mwu*az:ﬁ:.. In cm s, S
oangrzotor  fails, Yo abide by Che *}rﬂnwvm o Fhis contract: TRine
seourity deposit of s RGP Gl oy mhall e Forfaited.
07. The Coplracior wiil ,acd.: O MENRAne Rae,“«tmmkﬁwg ook datedme e

R v ¥ =1 sugpereision . of  fHwe  Hos el .:,v:ufpmmzrt&taa“\mr&m*" G o e

Coominaked oy Wdrve Directoer of the Insiilobe.
O, For arranging - Lhe cooking maieed ak .)-cﬂr'm, heeping the acoounbs
t o Ghereof, a comities of  beairemes o aded R e Hostel
Buperintendent  wili e Toresd aod cond w‘ur&rm** will  awsocisbe
s caommiiltea  For. procoeeeasnd of Fod aklent e el
GFu Tha Diveciar  of L LoalbLake!  winmoveess e wehghhl Ko
Phlement of aoy  dispube  arises b beeen, Teainses awfrudd
conkracter. Decision of the f‘:ﬁuwcﬂmv"-ﬂx flofes  Ervek ks oA LR
‘ma- Final aond un 41 Liragh 'ﬁ‘ﬁ?" }bm“h f2m g:m\\*n. Haats '.i;..'ze- a*»rm*‘&,u-m\&mﬁ' a»mi
Erainses. : : :

.

Tha ?vemd»wrw.. D vef_u‘wmd, anl“tmrxmzrm‘% ma *Rmn wana abayw  afs
4 (‘-0 FIHRoAn ﬁ;w freseace of TwanSaanazis paresant, 15 &mw~ o

YRR

. " oy A .
i, SEeeS Y
C GTEETR RS

CLEOR ] DIREOTOR







Al

S ‘ i"w'mm . Tavad w.. .
T \m:a Qoo Farw Hack e i Fewgn S
Chaicial i-0THE 178 B wmha mn.ma\kpmw mr»m um

_rn'.

. . S . N

ﬁM"’dﬂ.mﬁé: , fs‘;ﬁare: Jw‘wuﬁ Ba ot

woEcE , S

. ., ’ i o

f "‘Wbmﬁg Bt o Dhenebeli, o Bisikl
‘ ws.'zshw mnwu oo, Edeas b,rzam,l\.. et BEIe eewgpe s e sk
e R I ;,rw g, Auwer o Slwes  heoelr | ied
1‘.4#4‘3»,‘ ol nnmwén" : nmos' t(ﬂw.af.‘ T kitsmes € s
t{ h,w-‘vs %\m flape Rse H‘"‘“‘t\'-nnwdt Py b o 000 ey
R EH.; waiagn oy e R Fdemsgnmg

U] -~

Lq-u.am Afﬁu"" l’\l‘ 'ﬁkt- :;)m‘i.ﬁﬁ"

ar‘mwnﬁw ﬁb",f 3:

wwd!ﬁ“r*.m S :
[ CBiem EERE A negupa iy Cdnae st s
‘ S A .

\mumi Pry itbwe’ Tera ke miwd o Besebhomy  of
M &::a'i b hwe -ﬂiu‘a\ww.w.xi( x;'u\“"- Wiahe Taest d Ratkes o o
uml-nt&‘!!i- U -
\\Em T 'h)m-wa; afgar Abdd e dagda

i ‘ri‘mw" vmww gl 0 e '.i‘ o TR K

R :rm {

Fsnpess darfavgy  tles e Limd
beabrees ace ek

a

faezs_s wl Foenas

EERDw Euamen s B it

LA rm «c.'u;e w.\il' A EM 4D Q‘“ 2 Haald v Bles
iR r'u""l' L

; g:vtrﬂia smm.

Lhed cdenemil e mecuel by
‘%‘Cvx')t‘(}. t\"uuf mea-»r (ﬁ «--:;mw & _mrvé* thvomreanad awnlivd ki

N b Km«a?‘fm&mme cud ey a3 R e\ we évm«ﬁm«v Rap Ndee Doadwaclos ol
. N thad - "
wm‘“e‘ W&%Fﬁﬂﬂk Ay lﬂﬁ‘-}jb Tetiom o Ritens o u"hvwd'- e cemiteac ke Ree Daese . Bhes

s mu‘&% %‘M mwis\mf?w \mr \.‘hrw 3‘{1"»'\15tﬁ- it Kiada e et Ritam
‘ ’J«:‘ﬁ‘ﬁ%' P B Bl Temefus ibuddie

R @»c:é“@s* emu i\ o &. a,w ‘m-zmsaw xhtw AT ey el sy B4
B ) fHeis: ~~r've~r : L «umwwMs&.mw&mn Ve Bras
AR 1PN ?n‘w- ikﬂn‘w'.. '
vT;‘ 3 ﬂin o..mfmvuwg, un..\&wnj’ PY T uwpmm T T
- o 33\!5 n*?‘d"nf., oo § G o <2 R dwukaoesy  Boowgufianed  Ruyr  Bdawe il

‘“:t?'iw&wnm? AH T PR PR TRV ot N eTy ey B wm.n\)‘ s-vm.&..m wik B R e e b
1%L n“mnd“ EHYIACTHD ﬁ'va-.n»wu""‘ :tnﬁ ' 'Rzm’lf fon wrlwne o

Rlvwe o Tows B meﬁv i ?&Rm~~ wioht Fore B

b

Al wrw ﬁgf:.‘:—sﬂmw\'tu

. h

- wbn.. Siivan on b Bdtes m:n‘a-mr“

+ l . 1
m3 ﬁ»s«mﬂmm, Fom du«nﬂ»

T e frass 25 adond

_ .J‘a u«» wa-”r e dnstte  wei TR

ERIEE I I waete s an e aitned

PR -f:.

H
t
;\(nuu» RN T T Y
B , I

Spayr

)
: B T I o
BT N T O | 4

' 1
EEWNTERR TARETRGITTNG T

M . . i !

s Faie, tz.b"mf R




G

K R

O
2

Savecnaent ot india
tarn Region Farm Hachinery Training & Testing

Mot Ea
Lﬂatmt“tﬂ, Piswanaklt Chariali 784 176

' f . .
o ' Nistt. Donitpur (Assand
WO OGS TA-TRG ‘ . Dsted e 12th Plarch 2001

b NOTICE
! 1

Thea Director, Morth Eastern Ragion Faro Machiinaery ?"“xnsng‘
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PRI | "~ GOVERNMENT OF INDIA - Posen -gg_jg;ﬁgL,

North Lugtern Region Farm Machinery Trg. % lﬂu#iug et Ttotey
PO @ BISWANATH CHARIALI - 784 176
Distt. Sonitpur [ Assam 1]

NO.B-b/94-TRG. - . Dated the 1st Nov., 199%.
shri Nagen . EBhuyan,

S5/0 Shri Madan Dhuyan

Vill: Baghmari,

BIGWANATH CHARIALI

Dear Sirs,

» T rafer your offer dated 31, 10,9 H for - the fol]mm:nq
ek gt oo *m{m »u-wnt Gf Re 174060 aily. fur Hm ;)wimi Tream Lol ie%%

to Z1.12.95;~

- . . '- . o e . . . . !
Q1. Preparation of Breakfast, Lunch and Dinner for the troinees  of
this Institute.- ‘

02. C]ednlnq of Ruomg occuplied by the LPQJHCE in the canmps of  this
Ins tltute as mnll as cleaning of utencils used for meals etc.

03, water arrangemehts.
Q3. Security. of Luggages etc of trainees day and,night.

-

Your offer for the aforesaid.uwork and periond at Rs., 1740/~ oniy  f
Rupees One thousand Seven hundred forty only 1 is hereb/ amcepted. Ths
payment of sum will be made in two equal instalments as on L.I2.9% and
1.1"96. The utencils ® '
by the In titute. :

You are, - thcrifnrﬁ, suggested to report in this Office  in tie
forenoon of 01.11.%% far starting aforesaid work and making MRoessary

arrangements.

h; | 7..- éfkl% .. }. 4 : f

LR, H. RAM T
SENIOR  INSTRUCTOR

2 Voo D yvec o

01. Bill
02. Shri . TRarua, T.D.

oy ) /-
5 “Far Diy

oyl .} o .A.H nRAVYE Rq)@‘v ‘.

#' 1 | ' ‘ LA //-‘ ) :—‘_""'—’-—"_/ /C.)c

required for the aforesaid work will be provided.
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I am to refer

Preparation  of Breakfast, Lunch znd Dinnen
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Cleaning of Rooms occupi
Institute as well as clea

Water arrangoments.

Bacurity of Luggages obto of trainess day and night

Your  offer for tha
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) Wi

\

You  are, therefores

foranoon of QL. 05,9 for

Arrangensn ba,

Ol Bill

QR Shri

e hundessd only
the aforsaaid work wi

.
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i

ERANMERNT OF TMETA
Farm Machinery Trg. & Testing
CHARTALT

- TE4E LYE

Sonitpur {  Assamn ]

aur offer dated
‘only . for the, perl

tovtalvamount of Rs, G000, GO

afore
1 i

11 be provi

gy B

atarting aftore

Drated

p

hThe

y
i
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e e om

i

Inatitube,

Marech, 1994,
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i
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—

sich work and period at Rs.900/- only

haraeby  ai
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R
INSTRUCTOR |

ntecd. The wbenoils

by the ITnstitute.
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smtud to report in this Office
i wne ks aned malking
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LW
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MECEOaHRTY
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. : ORI O TRIDT O
fesrbh Bastern Reglaon Favm Machidneioy Dige B Tosbing Tosbiloboe,
PO 2 P SUANMATHE CHARTALT -~ 7849 17

Distt. Donitpur 4 am 1

L

M. B-6/F4-TRE. Dated the "Znd April, 1794,

i M. Bhuyan
Madan

-t

I am to refar vour offer dated 1.4.96 for the followiog wo
p a4 btobtal amount ot Rag.1800.00 only for the period from 1.04.74
T1L05.R6 Tiwo monthsd: @ Rs.200/= per month -

QL Preparation of Breakfast, Lunch and Dinner for the frainces  of

GZw Cleaning of Rooms occupied by the trainess in the camps of this
LS f

for meals ebo.

S Security of Luggages etc of traineess day and night.

aid work and period at Rs.1800/- oniy
pight hundred only 7 is hereby  accepted. The
the aforssaid work will be provided by the

‘ Your affarp
[ Rupees One thou
Wiznoils  regquired

in  the
NECoESAryY

ey }~ =
ATMaAnNgemMents.

Gy o e

1. Bill Clerk :
02, Bheil B, Barwi, T.D.

o)

. ForTirector

; P :



8~6/94-TRG ‘ 26th July, 1996

Shri Nagen Bhuyan

S/o Shri Madan Bhuyan
Vill. Baghmari

Biswanath Chariali (Assam)

1 L

1 am to refer t§IYOur vender dated 22,7.96 for the following

- work @ Rs,1100,00 PM fox 'the period from 108,96 to 31.7.97 and to state

that the Competent Authority of this Institute have accepted your offerx.

for the undermentioned work @ Bse 1100,00 only (Rupees:iOne thousand one

hundred only) pexr month, . o R S

T Preparatien of Breakfast, Lundh and Dinnexr . for tH@ trainees of this
Institute, - ‘ ST SRR AN F i K

: : L L O .

2, Cleagning of rooms occupied by the tralnees in"the campus of this-
Institute as well‘as_cleaning'of Kitchen and utengils used for meals
etc, Utencils will be supplied by the Institute,:: | |

3. Water arrangements, - ﬁT '?Ef t ’

4, Security of LQggage‘etc. of ¢eralhiesk. day an& nigﬁt;

Other terms and cbnditionslof the Contract'shali be as undex i~

t, The above said Contract work is awarded for the perled 1,8,96 Lo
31,3,97 subject to reduction or extension in this pexrlod which

will be at thyy discretion of the Institute,

2. During the aforesaid Contract period, the Contractor shall be:
engaged- and pald only for the perlod when Trainee's Mess is
functional, B - o

3, The Contractor shall be fully responsible for any loes/damage
of items under his custody and he will be liable to make good
such losses to the Institue, : _ | '

4, The payment of Contract will be made cn monthly basis in the (igst
week of following month on submission of a bill on the proforma
‘prescribed by the Institute, ' : o '

. Contractor concerned will have to deposit a Security Deposit of
i5,1000,00 only (Rupees One thousand only) with .this Institute
which will be refunded to the contractor. on successful completion
of the period of contract, In case the contractor fails to abide
by the terms of this Contract, the security deposit of W, 1000, 00

3

shall be forfeited, - : : e

6. The Contractor will act or manage the ¢ ooking work under ths close
supervisien of the Hostel Super%ntendent to 'be nominated by the
Director of the Institute, - o

7o For arranging the cooking materils and keeping the accounts thero-
of, a commitiee of trainees fheaded by the Hostel Superintendent
'will be formed and ¢ontractor will associate thls committee for
procurement of food stuffs ete, :

09002/"“



' 8, The Directoriof the Institutle resexves the right for seltle«
ment of any dispute arises between Trainees and Contractor.
Decision of the Director of this Institute will Be final and
binding for both the parties i.,e. Coniractor and Tralnees.

You aregﬁheréforeg hexeby suggested to accept the aforesaid

terms and conditions. latest by 30,7.96 and report for work by the
afternnon of§31st July 1996 positively, S |

Yours £ aithfully

i i ¢
T C L CRKG RAML)
ARTE RS E U Y .. SENIOR INSTRUCTOR

 FOR/DIRECTQR-. |




IS ’ ' E;}z ”Q&j}/

P/

GOVERNMENT QF IMUIA

- NORTH EASTERN NiEON FARM MACHINERY TRAINING &>TtoTTW3

INSTITUTE, BLSWAhALH LHARIIRI DISTT, QDVIIPUH(A‘"AM) T84T 6

i

No, s«»f;/%m Toy | Dated the 30th May, 1997

T am to vefsr to this office letter of “vcm I\}w

dated 2067096 awarding him the centract for propn¢a% ion
of Meals/Cleaning of Rocms/Water arrangomwnt /3@#ur¢bw
ef iuggage for the trainees staying in Iﬂuil?&u“ Hestel

1

for the peried w.o.f, 1.8,96 to 31.7.97 @.H if1300000
Peite in this cennecition the cantroct - is herﬂﬁyfdita@ntm

inued as per the clause NﬂG 2 of the cantr ke W@, F.
16,97, He is alse instructed to. hande ;;.z.li,lxm items

‘taken by him en léan from ﬁha Inacitutaq'f°-ff_‘




;;15321: ﬁ- . ‘:if: @‘é27 o
e | ' Qtj;//////

NG . QF&/94NTRG o Dated the 206Hh Aug. 1997

Ghri Magen Bhuyan
Vili. Balipukhuri
P.0O. Burigaon _
Distt. Sonitpur (Assam?

Dear Sirs, o ;
"r .

- Please refer your tender dated 24.7.97  and  application
dated 19.8.97 for tha; Following work @ Rs.12%0,.0G0 per wonth  for
the period from 1.9.97 to 31.8.98 and to state that the tender is
unavw/ﬂuna\dnratxnn and decision will be taken on receipt of your

confiwmatinn to 1h9 fﬁllﬂWiﬂg pointsy— -

1. Pyaeparation, of- brﬂakvfa*t, Lunch, Dinmew for 20 ?0 EQ; Ngs.
trﬂinéﬁq-of this 1nﬂf11ufp o - ‘»_JL f ’f : .

2. Lﬁanlng of: "ommu n-auplnd by ihﬂ +P41nun" im7<hm' Lampu Cof
bﬂi dnstitase Ceie ) 1oad i ]pdntng~qf tttcluua .de _J’Pﬂtllw
umhd fOP‘delu ﬁ{( 'nton 1]” m111 bni up]ted[hv 1U¢¥£mht1tutm.

3.’Nd?ur'qrvanqwm ﬂtmgv y I R U T o

4. Becurity of Luguaon_?ic.'of fr Jnecq'ﬂaa.aud n;gnb. }} ’

' . . ! ' ' Y

AR . : RECEARRCIN 5 , a
Dthewétermﬁ and; conditinns ﬁf ihﬂ Luniwa»t whall be: -Quﬂgf e
N DEERE R :

PR . . . at
L |

R : , Fe :

1. The above saidicontract wil 1 be awarded fﬂP the - pariod  from
LLLRR7 0 to 3108098 subject to reduction or extgEasion in this
pepiod mhich wal'béfat‘the discretion of tha Instituta.

i
'

2. ﬁuﬁing e pPPLﬂd of JfOP‘JJLd caontract, the contractor shall
e gngaged and pa1d un]y for Lhe period whan 1wa1nﬂn¢ Mwsn i
functional. b : _

. . ) .
P '

S The.cmntractmrishall“bﬁ fully regponsible for any loss/ dum Ly @
of Atems under.his wustody and he m\]] e liﬂblﬂ oy make  good
tha lossos o the Institute. ’

i

4. The payment Qf"&untﬁact will be made on monthly basis in  the
first week of following month on submission of a bill or  the
praforma prescribed by the Institute,

d. Lontractor concerned . will have to deposil a security  Deposib
of ' Rs., 100000 mnlyv;\hup g5  one thowsand  only)  with  the
Institute ehich will be refunded to  the contrastor = on
successTul - completion of the period of contract. In case the
contrdctor faﬂ}a;to”#bide by the terms and. runo.tlbnq of, this

uumtratt, amrupx“v depuhlt,g: Ra.iﬂﬂu thnl sha 11 “bhae
S . . b ol L
forfaitad o g, ‘ G T AERRELS: :
i : . '1 '!, . ' L 'i‘ o P I €
‘ . iy R
' ll ‘ K . ) ' o .;
' r . o L .
' 19 PREN
' Ve . . “‘,‘;‘
s ! !
: N



| ‘i ? - :E%f? "‘aﬁ’

/ : .
N L

6. Yo add it ion Lo tha gbove, the contractor will have o submit
Lo securities of g FMP/ZMLA/Presicdent or Members of the  Toun
Commitlees  Gaon Duvabd Gazeatited  officers  of @ Centval/Btako
Govt. to make good the loss to the Institube in  cass  the
contractor fails toido so. ,

7. The contractor wili'act or manage the cooking work andsrer the
a]dﬁﬂ suparvision: of the Hostel Superintsndent  to e
appoxn(nn by thae DIPP.LUF 0f the Institute. '

B. For arranging the ﬁumking matarial and keeping the accounts
thereof, a Committee of Traineegs headed by the Hostel
Supsrintendent “will be formed and contractor will! associate
with, this committes for procurement of food stuff et

2. The conbract MQPM.'may be terminated at  any  time Dby the
Institute if woark - performnance is not found satisfactory.

0

~ The Divector of .the ]nhiztu?w resevrved  hhe 'Ithfv for

settisment of  any didpute arises balwaen: trairees’  and

nnh iutVV ~ bULIﬁIQH of uhé,bxvurimt-gﬁ thi fldbtliute whal

j s and conpractor.
LA

4 ¥ 'l‘ I RN :
: xuu ﬁv&; thernlnrn hpvubv vuuﬁdﬁf
ur&sald Lerins 5 W‘ tmndlt)mna!4nd cunva
26,81 1997, 'aaiixﬁg fmhtrh;.thwmll Pe. '
1niene??5d ¢ o dauawpf L the afmr %ﬂ\d"umﬂlidpf
conditions atkauhed to. the runtranx ans d““i%;mﬂ

Kh ,&iu&pti-'the
ame” | latest by
Coyall D oare . not
Cand| terms ¥
shall -be taken

r | . . I !
accordingly . ‘ R RS .'{'"ﬁ e i
";’ ’ ; A.é : ’; b,‘, . ;‘Ej::" . : v N ' ‘.':I' ':(‘.‘ L)
i % S o ffuuwa faithfully )0
i . 0 . ' . ; B ‘.: ) . . ';- ! ) Y ‘?7 ) o
T T LR KRR %’-

- IEUR L BENIOR INSTRUCTOR
o FOR DIRECTOR
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i \’o.8~6/94-m i 6th July, 1998

R "'7'.“."}. R

Shri Nagen ”huyan

Vill, Balipukhuri

P.O. Burlgaan '

Distt. Senitpur (Assam)

et Co
w L SleTo e
i DG?rSﬂj

;, Plunon xofvr Lhis ofchn 1attvf éf ayen numbor datod'é

‘ffﬂEQO 8 97 regard:n; Lontract for preparatuon of Breakfast, L
' ”‘Lunch, Dlnrer,«at the trainees hostel “at thls Institute fori :

;?}th@ cericd fram 1; 9 97 to 21 b°96. rhlr contract vill 0Xp110 2
by 31.8.98 {(A4), -.,1- |

R *-‘ It is pronosed to ext@nd tho afnresaid CGntract i
Jgﬁ@ T 1?30 OO pm for the \eriod flum 1 ? 93 te 31 3.99. if

R Yau are thoraforo, horcby su;geqtnd to submit your

* wacceptance for; extending the aforesaid. contract for the pericd

- from 1,9.98 to 31,3,98 on the aforesaid monthly rate, Your
:;ucceotance should. ‘reach this Institute latest’ Py 20.7.98 posiehiy
~tively failing wiilch it will be presumed that 'yeu are not

- ‘interosted Lo accept the prenssed centract and further actien
will be takpn *ccordingly. : . ,

Yaurs fmithfully

. j;:' - . p ,.)f.:NIOH I\L)TRU\JT(V{
PR L ' ‘ . ;:;.«; fa ﬁm ! )IR (JT(
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